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COUNCIL OF STA'J'E. 
Tuesday, 5th Septemhet', 1933. 

The Council met in the Council Chamber' at Viceregal Lodge at Eleven of 
tlw Clock, the Honourable the President in the Chair. . 

QUESTIONS AND ANSWERS . 
• SILVER. 

140. THE HONOURABLE MR. HOSSAIN IMAM (~n behalf of the 
Honourable Rai Bahadur Lala Jagdish Prasad): (a) With reference tq the 
payment of the token instalment of the American debt by means of silver 
acquired by Britain from India's reserve, was the Government of India 
previously consulted by the British Goveml!lent in the matter? 

(b) Is it a fact that on the 11th of June last Sir George Schuster in an 
interview with a representative of the llinduBlan Times with reference to a 
report emajl,ting from Washington said that there was a possibility of Bptain 
paying the lIebt instalment out of the silver reserves of the Gov~rnmen~ of 
India? Did he further SlLY that it was all 0. rumour, tha.t t,he British Gorern-
ment had not 80 far approached the Government of India on the subject, &ll,d 
that the poseibility of such action had not even been discussed in their des-
patches? 

(c) Is it a fact that three days aft.er this interview came the announcement 
t.hat the token payment would be made in silver acquired from India l' 

(d) Is it a fact that the decision of His Majesty's Government in the 
matter had not been arrived at up to J1iDe 13th 1 

(~) Is it a fact that on June lath last Mr. Cha~erlain made I;'n announce-
lD~n~ in the House of. ~ommons t!h.at President Roosevelt had accepted the 
British o8er of ten inillion dollars as acknowledgment of qebt pa~ent to be 
JDade in mer at 50· cenis per fi:ne ounce which had been acqU¥ frqm t~ 
GovemmeDt of IDdia ? 

~f) W~~ ~he qUeftion o( price settl~d .at the time whe~ ~~ .i#H.v.et 'f&8 
acqwred or were the Government of India 19nor~ of ~~ prICe tPey .,:~, ~ 
.receive from Britain for the silver sold ? . 

(g) Is it a fact that the actual cost of the silver transferred fro~ the 
Govfl1lDD1eRt of India to the British Government is undel$1ioOd'to be approJ[j,-
JDaMiy£1,6OO,00Q.,arabouticroresand 1Zlakhs of rupees t ' 

. (A) Are Government aware that Mr. D. P. Kbajfje.n 4P~d $at ~ ~ 
pnce in India of the silver which has been acquired by Britain is ~bDu~ ppeea 
a ClOl'e8 anllJ lakba, and that the price paid by the United' States tor it would 
come to about 3 crorea and 30 lakhs of rap_ , . 
~~ (W) • 
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(i) Will Government be pleased to state whether the transaction baa 
been a profitable deal for Britain or India 1 

(j) Has India been paid, or is she to be paid in gold or in British securi-
ties , 

(k) Is it a fact that the Southern India Chamber of Commerce addresRed 
the following telegram to the Finance Department of the Government of 
India :-" The Chamber regrets that while Indian gold reserves are being 
badly depleted the Government of India should have agreed to the use of Indian 
silver stocks for repayment of British debtlldue to the United States of Amorica. 
This Chamber strongly protests against 8uch dissipation of Indian resources 
of precious metals 808 it will lead to the weakening of our financial and economic 
position '" 

THE HONOURABLE MR. J. B. TAYLOR: (a) to (j). The attention of the 
Honourable Member is invited to the reply given to question No. 19 asked by 
the Honourable Rai Bahadur Lala Mathura Pr808ad M'ehrotra on the 29th of 
August, 1933. 

(k) Yes. 
THE HONOURABLE MR. HOSSAIN IMAM: Part (k) is a new item to which 

the Government has not replied. 
THE HONOURABLE l\b. J. B. TAYLOR: Government is ~t aware of 

what Mr. D. P. Khaitan may have said. . 
THE HONOURABLE RAI BAHAlIUR LAu MATHURA PRASAD 

M~~HROTRA: What is the reply to part (g)? It was not ill my question, 
Sir. 

THE HONOURABLE MR. J. B. TAYLOR: That question was answered in 
my answer to question No. 19. 
REOOGNITION OF THE PROVIDENT FUNDS OF THE BENAUS 4ND OTHER 

UNIVERSITIES. 
Ul. THE HONOulwu.B MR. HOSSAIN IMAM (on behalf of the 

Honourable Ral Bahadur Lala Jagdish Prasad): (G) Have the Government.o£ 
India received & representation from the Beuares Hindn University through 
the ~ernment of the United Provinces, asking for the recognition of the 
Provident Fund, instituted by the Ulliversity under section 16A of Aot XVI 
of 1915,808 amended by Act XXIX of 1930, for the purpose of securing its 
exemption from income-tax and surcharge under section 8, clause 3 of the 
Provident Fund Act of 19'J5 t 

(6) If 80, what ao~ion have Government taken in the matter , 
(0) Is it & £act that the Provident Funds inatituted by the AUgarh, AlJaha.. 

bad, Lucknow, and other Universities have been reoogniIed by Go.em-
mont and the Commissioner of Income-tax for the purpoee of exemption 
from inoome-tax and lurobarge , 

Tu HONOUR4BLE KHAN BAHADUll MIAN BIR F AZL-I-HUSAIN: (o)YeI. 
(6) The matter ia under consideration. 

(c) Y .. 



QUESTIONS AND ANSWERS. 163 

PARTICIPATION OF THE INDIAN PUBLIO IN THE FORTHCOMING INDo-J4PANUa 
NEGOTIATIONS. . 

14:2. To HONOURABLE MR. HOSSAIN IMAM (on behalf of tJae 
Honourable Rai Bahadur Lala Jagdish Prasad): (a) Is it a fact that • 
Japanese Delegation is shortly visiting Simla to negotiate with the Government 
of India on the subject of future trade relations between India and Japan , 

(b) What are the plans of the Government of India about the propOl8d 
In~o-Japanese negotiations , 

(D) Have Government received any representation from the United Pl'oviDoel 
Chamber of Commerce asking Government to afford a fair opportunity to 
the Indian public to partioipate in the negotiations between the Japan .. 
Delegation and the Government of India 1 

(d) Will Government be pleased to state if an opportunity will be aft'orded 
to the Indian publio,. to participate in the said negotiations , 

THE HONOURABLE MR. T. A. STEWART: (n) and (c). Yes. 
(6) and (d). Government are sensible of tae desirability of consultation 

with Indian industrial interests throughout the forthcoming Indo-Japanese 
negotiations and have accordingly requested certain representative industrial 
and couunercial· bodies to nominate representatives who may fo~ a panel of 
un-official advisers whom the Indian Delegation can consult from tiDle to time 
on problems that may arise during the discu88ioD8. 

SHORT NOTICE QUESTION AND ANSWER. 

FUJGHT ON PUNJAB WHEAT. 

14:3. To HONOURABLE MR. MAHMOOD SURRA WARDY : Is it a 
fact that under the Indian Railways Act the railway freights on commodities 
are fiied by Government with maximum and minimum froil(hts within which 
the ditferent railways are given the option of variation according to the 
exigenoies of circumstances? If so, will Government be pleased ~ ltate 
whether the present freights on Punjab wheat has been brought down" the 
DlinUnum level offreighta beyond which it is not pouible for the admjniatra-
tiona to lower it without the amendment of the Railway Act. 

TBB HONOURABLE MR. M. W. BRAYSHAY: There is no oJa1lle in the 
Indian Railways Act which provide/! that Government should fix maxima and 
minima rate8 within which the Railways may vary .their chargee. The Secre-
tary of State has however been vl'ated with IIlIch powers under the contracts 
entered into with Company-managed Railway8 and in retlpect o(State-JD&DaIlld 
Railways the Railway Board as their controlling authority ha$ ~~ the 
po~era of Agents to vary rates between certain maxima and minima. An 
~ent of these limits requires the Railway BoaM'. approval. The scale 
of obara- at present in force for wheat in the Punjab is above the Il&iDimuaa 
rate pr8ICribed by the Railway Board. 



INDIAN ARBITRATION (AMENDlmNT) BILL. 

THE HONOUlWlLE :MR. J. BARTL}4~Y (Go-vernment ofindia: Nominated 
Official): Sir, I move: 

"~'1'ha.t the Bm fudhet to e.m~d. the JudiaD Atbitraticiil Act, 1., fof. oeri~ib pur. tIoib: be u.bh. iilta 'OOiI9ideration!' 
it is Winecefisary to explain at any length the purpose or this iiriiab DdJ. 

Thai has heen done very clearly in the statement or objeCts and reasons. '.the 
fre8ent Bin is merely an lUIlendment .designed to clarify the meaning of section 
19 of the Act, owing to the fact that the expression" the Court" in th.t fI~otfOd 
has been differently interp~ted by va:rious High ~ourts. The Allahabad High 
(Jeutt IIRB tJie Bombay HIgh Court now hold vIews whi~h 'lVUdld tehder this 
61b~ntbn~ltt utm~tre88&ry, that is to say, the vie1f'8 that they hold are dtftltlt!y 
tit NJltfbtmity with the object achieV1!d by this small Bill. The~~tnblJ.~ trigli· 
Court formerly held a contrary view and the Calcutta High Coutt I think: still 
bolds ~ contrary view, namely, that the expression" the Court" in this section 
dlUal ~ iflf;ertiretcd In accordance with the definition given or that etp1'l\8sion 
in section 4 of the Act in 'A}>ite of the fact that in sectibn 4: of the Aht it iA pro-
vided that where the context otherwise requirel! the words" the Qeurt " need 
not necessarily mean the High Court or the District Court. iJ'his tiih puts the 
dlltter beyohd doubt; and that-is the only object which it is alined at aehilllring. 

t !nove, Sir, that the tiill be taken into consideration. 
THE HomitJIWILE M"1l. BIJAY KUMAR BASU (Bengal: Nominated 

NtIn-Officia.I): Sir, may I say that thiA Bill hu not come a day too 8OOn. 
,]'hl're were difficult.ics experienced in Calcutta, at any rate, where the litigants 
as well as prartilling lawyers (Ol.nl.d a lut. of difficulty with th~ interpretation 
of the words " the Court " in sectitlH 19 uf the Indian Arbitration Art. This 
small amen~;:,_ ~ill ~ll ~t a 11 c~ntroversie8 ~t rest and t_~ practit.ion~rs as 
well as the litlgants wdt bo. where they lIianii. I fully support the Blll. 

THE HONOUllABLE THE PRKSIDENT: 'lhe question is : 
"1'ha.t tli& Dill further ta amend the Indian Arbitmt,ion Aot, 1899. fot a ~In PftJ'polfl, 

be taken into OOIIIideratlon." 
The MotiOil was ·adopted. 
clai18e 2 was added to the Bill. 
ctuse 1 was added to the Bill. 
N Tltl" and Preamble were added to t.he Bill. 
THE HONOtJUBUl MR. J. BARTLEY: Sir, I move: 
" That the Bill w>ther to amend the Indi .. n Arbitration Aot, 1899, for .; oetWt. pur-

J!I*t. be pa.ed." 
The motion was adopt xi. 

CA}.~ti~"'"MINTs (ttOUSE-ACCOMMODATlO:ft.t AMEN1JMENIf) Bttt. 
Htg Exmttoff!Y TIt. COMMANnEJt..Il'f-CHIEF: Sir, a fe'li dIM 111& 

t t~trod'liced .. DOl further tel ~mend the Cantonments (Houae-AecOtnlb_h~' 
• ,', ( 1M ) . .,; 



C.uftOmmN'lI: (HOUsE-ACOOMMODA.Ti01( A.MENDMBNT) BILL. t~ 

Act, 1923, for a certain purpose. This, Sir, is a very smail ann non-contentious 
~e88ure which I ~ s'[l~e will be a.ccepted by tl~e House without difficulty ~n<l 
about which therefore I need or 1y say a 'very few words. 

tt is desi~.oled to save the house owner, whose house it. is proposed to 
appropriate tInder the prov1siol''! of the Act, from the pOflRibfc inconvenience 
and expense of haviDg to make a reference to the conrt on the quest.ion of rent 
or repairs before he knows for certain by appealing to the Officer Commanding 
the district whether his house is really to be appropriated or not. Everyonll 
W01,ld, I thil'l{, agree that all possible consideration Sh01,ld be given to hOlL'~e 
o'\\'Il.ers when it becomes nece88&ry to appropriate their houM, and, even though 
the new pro<~edu:re wi.ll entail a little <lelay from oui' point of view, we fully 
tecog.lifie t.hat th;s proposal which was put before us by the ft II-India Canton-
ments Association i8 reasonable in itself. In order to minimiSe the delay re-
ferred to we have slightly reduced the period allowed for mak;'lg the appeal 
t.o t.he Offirer Command;'lg the (l;strict ; but this aga.in I think will be rbeog· 
nised as reasonable and 88 the CantoJ"llents Association have e>,/lTeRSeri cotli-
pIehl satiRfaction wit.h the Bill I tJ.;'lk the House can M'1..fely aCMpt it Witholit 
ftltther delay. 

8ir, I move : 
"That the Bill Ir'ther to amand the Cantonments (HoUII8-Aaoilmmooat.lonJ AI" 

1M3, for a aertai1J jrur'p08e. be taken Into aonsideration." 

The moMon *a8 adopted. 
ClaUge 2 was added to the Bill. 
ClaU8P.s S, 4 and 5 were added to the Bill. 
bta1Ule 1 wli. Ildded to the BiD. 
The Tjtle and .Preamble were added to the Bill. 
Hts EXCELLENCY THE COMMANnER-IN-c1IIEF: Sjr, I mo.c : 

.. That tha BUi fU .... her t) amend t.he Cantonments (Hollle.Accommodation). A,·t, 
I H3, for & certain JIl'l~, be pu.,\." 

The motion was adopted. 
. , 

WORK1fJ~N'S COMPENSA'1.'ION (Alt'I~lID}'I~NT) BILl •. 
TUE RONOLdADLF. MR .• T. A. SHIT.LIDY (Industries and l..abour Recre-

tary): Sjr, I move : 
.. That. the Bill furtht!r to amend the Workmen'. CompeDll&tion Aot, )913, ....... 

by the Legislative A'I8eDlb.1y, be takC'n l'1to ooDlideration." 

lIonooi'able Members are aware that the Workmen's Compensatiotl Aot 
W&II introduced i.B an experi'Ylental mearrure in 1923. Thereafter followed 
cetta;n modifieationl! in- 1929. Tbel!e were minor modifications, hut at the 
lilUne tiine the moi1! itnJiOrta.nt questions underlying the Act were discu8i'led lil 
a It!lter circulated lo l.ocal Govcnllr.enU for their opinion. The replies of the 
LOtal Govetnmellta frete then put before the Royal Cornmil8ioti on Labbur. The 
Royal Commission ronsidepld these replies at the time of their investigations 
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during their tour and made their recomm~ndations in their. report .. The Gov-
ernment of India considered all these replies and the recommendatIons of the 
Royal CommiBSion on Labour and drafted a Bill which was introduced in the 
Assembly. Th~eafter the Bill was again conside.red car~full! before a Select 
Committee which made certain alterations and agaIn certam mmor amendments 
followed in t.he dehate in the Assembly. I mentio!l these facts ~ giv~ some 
assurance to the Council that this question has heen very carefully JllVestlgated 
and that all that could be done to revise the Bill to suit it to our requirements 
has been done. I f{,pI it is hardly necessary to speak at length because I !I'm 
very glad to see that there are no amendments, which I hope means that the 
Members of this COllneil after a study of all the papers have felt that there 
is really nothing to alld to the Bill as it now stands. 

In considering. the Workmen's Compensation Act there are obviously 
three important points which mUl>t always be considered. The first is the 
claBS of persons to whom the Act should apply. The second is, I think, the 
question of the dependants to whom compensation should be paid in the event 
of the death of a workman. The third is the amount of compensation. I 
propose to deal very briefly with those three beads. Turning to the question 
of the persons to whom the Act should apply those Honourable Members who 
have rrad the report of the Royal Commission on Labour will find that the 
Act as it stanc:is.applies to persons employed in branches of industry which are 
both organised and hazardous. The Royal Commission went into this ques-
tion very carefully and they came to the conclusion that there was now room 
for expansion. The result is that most of those recommendations have been 
accepted and it will be clear to any Member who examines the number of entries 
in Schedule II of the Act as it now stands and the number of entries in Schedule 
II of the Bill UH it comes b(\fore us. There is, however, one particular cla8/\ 
to whieh I must refer and that is scarnen. Under the Act the position is that 
a seltoman is not entitled to any compensation for injuries unloss he is employed 
in an· Indian rngiRt~red sl'Il.-going Rhip or home-trade ship of not less than 300 
tons or in an inlund steam vessl'l which comes nnder the Indian Steam Veasels 
Act of not less than 1(10 tons. The Select Committee went into this question 
and they saw no reason why there should he any difference between a. ship 
which was reg-ist.:Jl'(·d in India or registered elsewhere or not,registered at all. 
Consequently they omit,t~d t.he definition of a" registered ship". If you will 
turn to item 6 of Sehedulc II to the Bill you will find that any seaman who is 
employed on a vessel which is a steam vessel or propelled otherwise mechanically 
or electrically or is in a hoat whieb is towed by a steamship now comes under 
the Aot. In addit,ion t.o this, t·bere is a further expansion--any seaman who is 
employed in 0. ship wllich does not come under any of these catep;ories also 
COlnes under the benefit of the Bill if the Khip is of not leij8 than r,o toOils. That 
I think shows that 80 far 88 the classes of persons to whom the Act is appli-
cal,Ie is ·eonc.crned tll(~rl> has been a very wide extension which has been justi-
fied by our cxpllricnGc of the Act aiMe 1924. The other point to which I should 
like to draw the attention of the Council is the question of dependanta. The 
Royal CommiBSion in considering this question and comparing it with the 

• 
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British system were of the opinion that the present scheme of the Aot was the 
best which could be devised at a.ll events at present for India and they only 
recommended two additions to the dependants which are now. covered in the 
Act and that was widowed sisters and widowed daughters. The Government 
of Indio. in: introducing their Bill added only widowed sisters and widowed 
daughters as recommended by the Royal CommiBllion. When it went before 
the Select Committee, however, they felt that thflre were not infrequently 
relatives who were dependants of a deceased workman who might be 
included. At the same time, if they were to introduce tllem there was a 
da.nger of abuses creeping in and consequently they divided the ca.tclgories 
of dependants into two ol&ll8eS. The first are thoso who are Yery nearly 
related. and the second are people leRS closely connected. But those in the 
first category need not prove dependence whilll thoSe in the seoond category 
must do so. The third main point is the amount of compcll8lLtion that is to be 
given to the dependants of a deceased workman or to the injured workman 
himself. The Royal CommiBBion also considered this and they recommended 
that the clauses in Schedule 4: should be expanded. The l"(·commendations of 
the Royal ComrniBBion in that respect have been R.coopted. Thoy further 
recommended somewhat more generous terms. Any Member who wishes 
to compare Act IV as it lIOW stands witll the Schedule, and Schedule 4- in 
the Bill will see what the results of thOl~e are, hut I might mention one 
or tw08mallcases. ForexampJe, thecompenslI.tion which would have been 
permissible to the dependants of a man working on Rs. 10 had he died 
as the result of an accident would have been Rs. 300 under the Act. 
Under the BiIJ it now becomes Rs. 600. Under the Act, the compensation 
to a workman on Rs. 10 p.m. (I am taking the very small figure, just for easy 
calculation, of Rs. 10), who WI.LS permanently and totally disabled would under 
the Aot have been Rs. 420 : it will now be<lome" RH. 700. The maximum pro-
vision for permanent disablement was Rs. 2,500 ; it now becomes Rs. 5,600. 
As regards minora, for permanent total disablement there is now a fixed 8um 
of Re. 1,200. 

I do not think, Sir, that there are any other points that I need troubJe 
this Council with. There are of course questions of procedure and they are 
important. They havo been examined very carefully and various amendments 
have heen made. The Royal Commission on Labour said that a great deal 
of the SUOOeB8 of the Act had depended on its extreme preciaion and on t~e special 
machinery which was applied or devised for its administration. Both thC8e two 
characteristiC8 have been maintained in the Bill. Th" Bill still remains ex-
tremely precise and we still have that "pecial machinery. Sir, I feel that 
I can recommend to the House that after all the labour which we have spent 
and the in:quiries which have been made the Bill can Mfely be accepted. 

eir, I"move. 

Tn HOlfOmu.1ILB RAJ BABADUB L&LA. MATHURA PRA..~AD 
KEHROTRA (United Provinces Central: Non-Muhammadan): Sit, I tab 
this opportunity to congratulate the Hononrable mover of the Bill as well .. 
the Kember in charge. The Honourable Sir Brank Noyce ha.s kindly COD-
deecended to attend today'. meeting of the Council wheD his Bill ja beiDg 



l~ [5TH SEPT. 1933. 
", 

, ptai ~ahadur Lala Mathura Prasad Mehrotra.] 
pUoted in .this JIouae. I must conteSt!, Sir, that this is not th" first occasion 
for he has graced this Council several times in the Delhi seSBian as well and 
when ~ complained about this matter it was not regarding his attitude to this 
Council but to that of the other Executive Councillors. who did not attend the 
wh~~ 'of the last Delhi seesion. So I mu~t congratulate hiIJl heartily as well 
&8 the llouse on his presence here when his Bill is being piloted. 

Sir; as regards the mt'rits of the Bill, I must say that it is a great improve- . 
menfon the Bill of 1923 as it brings more workmen under the scope of the Act. 
The Bill, Sir, docs not go far enough according to the des.ires of the Labour 
Members but I think that after all this is an experimental measure and let us 
proceed cautiously and therefore we on this part of the qouse are no doubt 
satisfied with the improvements incorporated in the Bill. 

SU:, I particularly dra.w the attention of the Members to Bome oithe salient 
features included in the Bill. Some of them have already been mentioned 
by the mover of the Bill. One particular Item that affects Honourable 
Membe,rs of this House is that motor drivers of private oar owners have also 
been included in the Bill, so that if there is any accident to them the owners 
will be liable to pay compensation. • I think after all they lead a hazardous 
life and it was in the fitnt'88 of things that they have been incolJ>orated in the 
Bill. A number of persons emJlloyed in connection with explosives have also 
been included and it was quite right. A large improvement has boon made 110 
far as ships arc conoerned and I must say that the Govemment has removed the 
distiuction between the ships registered in India and other shipe and this was 
very much liked by the public in general. Then, Sir, further ohauges have also 
~ ~e in connection with the men employed in building and conatruotioD. 
works. {OI: instance marine works, posts and telegraphs, ote. As far as I can 
tirul out" the wen employed in private buildiugs have been excluded and I a.m 
gW for then: exclusion because it was not D.eCessary ali tae. present time to 
include them also. Then, Sir, with all these good incorporations there are lOme 
pointll which ought to have been incorporated as well. For instance, the Royal 
CommillBion on Labour recommended the compulsory insurancc against risk 
of accident. I think it was B very good recOmmendation of their. and if it 
hadbecn incorporated it would have been of great advantage to the individual 
employees. 

~ly, J would lik~ to JPke o~ or two ob~tiona in ~eOtiOA with 
the. proced.w:e on theae Bills. Bills, however important, aze oqt referred to 
Select Committees of this Houae. They are not even referred to a Joint 
CoIDJDj.t,~e of both the HoWle8. The result is that zepo,rta of Select Commi,ttees 
are notcirc$ted to Memb~ of this JIQuso. We do ~t knpw what was 
done in the Select Committee, who were in favour oC certain provisions and who 
were not. It Rills are referred to a Joint Committee, our repftJ88l1tat.iveB will 
be there and t.hey wiD be in a position to state what happened about certain 
a.aumdmenta which were incorporated in or deleted from the Bill and we would 
be. in. a \tetter position to now the points of view of the memhera of the Select 
Coaami$fleO. I thel'efore proteat strongly 011 this matter and woukl MqWllt 
Gov~t tha.t. iftbey do not lICe their way to refs tltaae Billa to a SeIeOt 
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Committee of this House, they may at least be pleased to have· 8Omerepreaen-
tatiyes of this House at a joint meeting 80 that they may be able to explain 
to the House the position taken up by the Seleot Committee. 

With t·hese words, Sir, I associate myself with the remarks that have 
been made by the mover of this Bill and support the motion for considera-
tion. 

THE HONOURABLE SIR FRANK NOYCE (Industries and Labour Member) : 
Sir, I am in the very fortunate position of having only a very few aritioisma 
to meet. While I appreciate what my Honourable friend Rai Bahadur· LaJa 
Mathura Prasad Mehrotra hlUl said, I should like to correct him on one point. 
I do not. think he is correct in talking of my oondescension in OQmins to this 
House today. I regard it &8 a great privilege to he here and it is a privilege 
which I should like to exercise much oftener than I do. But in Simla, as 
Honourable Members are aware, considerations of distance make it diffioult 
for the Members of Co~cil who are in the Assembly toO come to this House 
as often as they would wish. 

My Honourable friend Hai Bahadur Lala Mathura Prasad Mehrotra had 
on)y one small criticism in connootion with the merits of t.be Bill, "and that is 
the question of oompulsory insurance. I need hardly say that all the recom-
mendations of the Royal Commission were very carefully considered. I do 
not recollect the partioular recommendation of the Commission to whioh he 
refers but, if there were such a recommendaHon, we were unable to adopt 
it because it was not suit.ahle to Indian conditiolls. 

On the question of procedure, Sir, I think it is hardly for me to ofter 
any comments. That, I think, is a question far more for the Leader of the 
House than for me. But I do appreciat.e the advautage it might be to Members 
of this House if they had the reports of the Select Committees of the other 
House before them in considering measures which come up here, but I should 
say, Sir, that that is hardly a matter for Government. It is a matter between 
you, Sir, and the Honourable the President of· the other House. In this 
instance if, as I am sure has been the C&He, Honourable Members have read 
the reports of the debates in the other House, they will have found no diffioulty 
in ascertaining for themselves what vie'WB were expressed by the critics of 
the Bill in the Select Committee. 

TRB HONOURABLE R..u BAHADUB LALA MATHURA PRASAD 
MEHROTRA: Some times we do not get tho prooeedinga when tho Bill 
COmes here. 

THB H~NOUBABLE SIR FRANK NOYCE: In t.his case, Sir, all the pointe 
raised in the minutes of dissent attached t.o the report of the Select Committee 
were preesed. in the other House in the 8hape of amendments, and I may add, 
were all defeated. 

I mould like, in oonc1uaion, to expltlY my appreciation of the attitude 
of the House towards this beneficent measure which, I am glad to say. met 
with the 8Upport both of the representatives of capital and of labour in the other 
Houae. which is a good augury for the auoceII8 of its future workiog. 
"'108' a 
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\'0 HONOURABLli TIlE PRESIDENT: The question is: ,,,:I,'. I 

II That the Bill further to amend the Workmen'. Compenation Aat, 19D. as; ~ .. 
by the Legialative ABlembly. be taken into aoDBideration." . I ": \.; ,;: 

The motion was adopted.' c I' 

ClaUBe8 2 to 23 were added to the Bill.-,~i: U',';'} 

Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

TB. HONOllBABLE Ma. J. A. SHILLIDY; Sir, I Dl&ve : 
.. That the Bill, II paeaed by the Legialative Aeaem.bly, be pMBed. .. 

The motion was adopted. 

STATEMENT OF BUSINESS. 

; ~ . ~ \ ....... 

,':1 

,'. 
; ...... 

'fBE HONOURABLE KHAN BAHADUB MIAN SIB FAZL-I-HUSAIN (Leader 
of the Housel: I have to announce, Sir, that in order to expedite our legisla-
tive programme, it is desirable that the Council should meet on Th11l"sd&y; . 
the 7th September, 1933, with a view to the consideration and passing of !th-e' 1 

four Bills which were laid on the table on the 4th September, 1933.'" 

.. : t., 

The Council then adjourned till Eleven olthe Clock on Wednesday, the 6th' 
September,1933. .,\; 

~ ,," :! 




